
K81LAl> 

THE 

LEGISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume I, 193.7 

(2S,h Ja"fUJ"y to 19th Febnla"y, UJ37) 

FIFTH SESSION 
01' THE 

FIFTH LEGISLATIVE ASSEMBLY, 

1937 

; ,,1 
t --

PUliLISBED BY THE .MANAGER 01' PUliLlOAT:ONS, DELHI. 

.\ 

PRINTED BY THE .MANAGEB, GOVERNMENT OJ' b""DIA Puss, BmLA. 
1937 

5th February 1937



Legislative Assembly. 

President : 

THE HONOURABLE Sm ABDUR R..unM, K.C.S.I., KT. 

Deputy President : 

MB.. A.KmL CR.umRA DATTA, M.L.A. 

Panel of Chairmen : 

Sm MUHAMMAD YAXUB, KT., M.L.A. 
MB.. S. SATY AMURTI, M.L.A. 

Sm LESLIE HUDSON, KT., M.L.A. 

Sm CoWASJI J1!:HANGIR, BART., K.C.I.E., O.B.E., M.L.A. 

Secretary : 

MlAN MUHAMMAD RAFI, BAR.-AT-LAW. 

Assistant of the Secretary : 

RAJ BAHADUR D. DuTT. 

Marshal: 

CAPTAIN HAn SARDAR NUR AHMAD KHAN, M.C., I.O.M., IiA. 

Committee on Petitiom : 

Ma. AxHIL CHANDRA DATTA, M.L.A., Chairman. 

SIB LB!JLIE HuDSOlI, KT., M.L.A. 
SABDAB SANT SINGH, ~L.A. 

Ma. M. GXIASU"DDIN, M.L.A. 

Ma. MATHUBAD.A.8 VISSANJI, M.L.A. 



00ftENTS. 

VOLUKE I.-26t1l;January to IfJlk FflJruary, 1937. 

PA.GU. 

MOJlDAY, 26TH JAJlUABY, 

1987,-

Members Sworn 1 

Questious a.nd.Answera 2-117 

Uustarred QueetioDB and 
Aoawera 117-25 

Statement. laid on the 
Table • 125---67 

Deaths of Maulvi Badi·uz-
Zaman and U Ba Si 157-58 

Motion for Adjournment re 
Official interference in 
electious at Moradabad-
Ruled out of order . 158--59 

Report of the Government 
Delegates at the twen-
tieth sell8ion of the Inter· 
national Labour Confer-
ence, laid on the table ~  

Panel of chairmen 182 

The Durgah Khawaja Saheb 
o Bill 182 

Loyal oougratulatious to 
His Majesty King George 
VI, Emperor of 
India, upon His accession 
a.nd an Uluranoe of de-
votion to His Royal Per-
~  182 

Motion re Election of the 
Standing Committee for 

o the Department of Com. 
o meroe-Adopted 182-83 

The Repealing and Amend· 
ing Bill-Withdrawn 183 

TIle Indian Boilera (A.mmd-
ment) Bill-Introduced. 183 

The Indiau. lllIeotricity 
(Amendrnent)Bill-
Inmduced 183 

MOJIDAY, 2&.rlI JAlfUABY. 
~. 

The Land Customs (Amend-
ment) Bill-Introduc-

PA.O_ 

ed lSI 

The Code of Civil Procedure 
(Second Amendment) Bill 
(Insertion of new section 
44-A)-Recommitted to 
Select Committee. IM-85 

The Arbitration (Protocol 
and Convention) Bill-
Referred to Select Com-
mittee . lSi 

The Indian Lac Cess (Se-
0000 Amendment) Bill-
Passed . 186-86 

The Hindu Women's Rights 
to Property Bill-Present-
ation of the Report of the 
Select Committee 186 

TuuDAY, 26TH JAliUABY, 

o 1937,-

Questious and .Answers 187-226 

Uustarred Questious a.nd 
Auswera 226--31 

The Insurance Bill-Intro-
duced . 232 

Resolution re-

Draft Convention of the 
International Labour 
Confenmoe re mainte-
nance of righfB under 
invalidity, old-age and 
wido1lVll' a.nd orphaus' 
Insu.rance--Adopted • ~ 

Draft Convention of the 
International Labour 
Conference re annual 
holidays with pay-
Adopted .~  . 



PAG .. 

WBDNBSDAY, 27TH JA.lI'UA.BY. 
1937,-

Statements laid on the 
table • 251---62 

Demands for Supplemen. 
tary Grants • ~ 

T!roB.sDAY, 28TH A A. ~ 
~ . 

Short Notice ~  a.n,d. 
.Answer' . . '.' 266-68 

The AryaMarriage Valida· 
tion Bill-PoIitpOned, .' 268-:-70 

TIle Hindu Marriage Validity 
Bill-Discussion on the 
motion to refer to Select 
Committee not concluded 270-320 

PBmAY, 29TH 
'1937,-

Short Notice Question and 
.Answer 321 

Governor General's assent to 
Bills • 321-22 

The Code of Civil Procedure 
{SecoBd Amendment) Bill 
-Presentation of the 
report of the Select Com· 
mittee . 

~ Arbitration (Protocol 
and Convention) Bill-
Presentation of the report 
of the Select Committee • 

Resolution re interference 
from Public Servants in 
the ensuing Elections-

322 

322 

Adopted, as amended 322--23 

Statement of Business ~  

MONDAY, 1ST FEBRUA.BY. 
1937,-

Member Sworn • . 327 

Message from H. E. The 
Governor General • 327 

Questions and Answers 327-37 

Statements laid on the 
Ta.ble . 33,-38 

Election of the St.aDdiug 
Committeo fQr the .. De-
partment _. of ~ .. .  .  . 
~. . ~ Lands .. • .~ .. ~ 

ii 

~ ~ . ~ ~~~ FUBUA.BY, 

The Contempt of Courts 
(Amendment) Bill-
Introduced 

Th«t ' . IBdian Income·tax 
(Amendment) Bill-
Iatroduoed 

Amendment of Indian Le· 
gislative' Rules-Refer· 
red to a Committee 341......g7 

The Land Customs (Amend· 
ment) Bill-Passed • 387--":92 

The Indian Boilers (Amend. 
ment) Bill-Referred to 
, .Select Committee. .392--94 

The Indian Electricity 
,(Amendment) Bill-Re· 
ferred to Select Com-
mittee • • .~ 

TuEsDAY, 2ND FlmRUA.BY, 
1937,-

Members Sworn 397 

Questions and Answers • 397----402 

The Insurance Bill-
Referred to Select Com-
mittee • • 402.-16 

The Indian Railways 
. (Amendment) Bill-Re· 
ferred to Select Com· 
mittee .' 416--,.28 

WEDNESDAY, 3RD FBBRU. 
ABy,1937,-

Questions and .Answers 429--39 

Demands for Supplemen. 
tary Grants in respect of 
Ra.ilways • 437-66 

THuRsDAY, 4TH FlmRUA.BY, 
1937,-

Members Sworn 

Amendment of Indian Legis-
lative Rules-Presenta. 
tion of the Report of the 
Assembly Committee 

The Hindu Ma.rria.ge Vali· 
dity Bill-Motion ta 
refer to . Select Com- , 
.mittee, negatived, ~ 



TBUBSDAY, . ,.,.., i'lQRu..,ri. 
1937,----wntd • 

. ~ . , Hindu.·,: ~~  

PAGBS. 

Rights to Propet11 J.¥U-- -
P d';" - . ,., .  . ~  
. .~ .. : . 
The Code of Criminal Pro-
cedure (:A.meIulment) Bm 
. (Amendment of seCti0D8 
:'30, 34, 34A and' 35}-' 
.. Discussion on 1JIe motion 
. to refer to Select COm· 
mittee l10t concluded· .' 415---;20 

~  ." A ". 
FBmAY, 5TH FEBRUARY, 

1937,-
~. " ~~ and Answers .,. 

Statements ~  on the table .. ~ 

Message from. H. E. the 
" Governor General.. . 547 
Statement of BusiDeeiI _ ~ 

MONDAY, 8TH F'mIliU4BY-. 

~ . -, 
~  

Questions and Al:laW81'll 
'!'he lbdia.n Naval Arma· 
ment (Amendment) Bill-
Introduced .  "  . 

· . .A. ~  of ~ 
Legislative rules  - . 

TuBsDAY, ~ hauu,; •. 
·1937.-

5lil-fYl1 

Members Swom 6W 

Questions and ADawen 001-12 

The Indian Boilers (Amend-
ment) Bill-Presentation. 
, .' of the Report; of ~ .SeJ.aot'_ 
Committee. _612 _ 

The Indian Electricity 
(Amendment) Bill-Pre-
sentation of the Report 
of the Select Committee • 612 

Amendment of the Indian 
Legislative Rules " 612-16 

The Indian Inoome-tu 
(Amendment)Bill-Paeaed 
asAmended •  • ~ 

The Contempt of Courts 
(Amendment) Bill-
Paaaed • 638--41 

.. d r.' ~ 

TlJlI8DAY, 9TH: -1!J:IP'UABY. 
~. 

The;COd.e of Civil Proaedme 
(BeClOnd AmenQlDent) 
Bia-lnsertiOIi of ' 'new 
seCtion 44A-P88Bed 88 
amended' • 66147 

.The. ,.Arbitration (Protoool 
" arid 'Convention) . Bill-
Paaaed .:. • .. :M7---GO 

The Code ofbivilPrOeediue 
(Third Amendment) Bill 
::"::'Amendment of sec-' 
tion60-Passedaa &DII!JId- -T 
eel 0Ci0--08 

W.oN1l:8DAY, 10'nl FURu.·-· 
f ..• A ~

Member Swom •. • f, • 650 

:Mesriage from H. E. the 
Govemor General . 658 

'Election of Members to ·the, 
Standing . Com,mittee on 
Emigration . ~ 
The· .Repealing andAm-.. 
ing Bill-Introduced 660 

The WorluneD's Compeosa-
tion (Amendment) Bill 
-Introduced. em 
Resolution re creation of & 
separate Road Fund ISr 
,  . the purposes of Road 
Development - Adopted _ 
as amended • 660-71' 

The Manmuvres Field Fir-
ing and Artillery Practice' 
. Bill-Referred to 881ect 

~  •  • 71'-11 

'l'IruBsn-AY, 11TH FlIBRU-

ABy,1937,-

The Code of Criminal Pro-
cedure (Amendment) Bill 
(Amendment of seotions 
30, 34-, 34A and 3D}-
Motion to refer to Beleot 
Committee, negatived • 717.....aJ 

The Indian Arms (Amend-
ment) Bill-Discussion 
on the motion to refer to 
Select Committee Ino' 
concluded • ~ 



FBmAY, lJo.rR FDBuABT, 
1937,-

PAQBS. 

Questions aad ADllwen 767-72 

Statements laid oil the 
Table . 772-74 

~ from H. E. the 
~  General . 774 

Statement of BIlIIiness 774-75 

.. elution re Revision of 
Pension R. for Infe-
rior Services-With-
drawn • 775-87 

TulcsDAY, 18nr FEBBU.n, 
1_,-
Member Sworn • 789 

Questions and Answers .789-801 

'trnstarred QUestioDII and 
Answers 801-03 

M:essage from H. E. the 
GovemOl' General . ,803 

~  of the Railway 
Budget for 1937-38 . 80'-12 

Committee onPetitioll8 . 812-13 

Election of the standing 
Commitbee for the Depart-
ment of Industries 'and 
Labour '813-14 

The Agricultaral Produce 
(Grading a.nd Marking) 
Bill-Introduced . 814 

~A  18TH FBlIBUABY, 
1937,-
Statements laid on the 
Table . 815--16 

Thth Railwa.y Rudge"-
Genera.l Discussion 816-78 

FBmAY, 19TH I'BIIBVdY, 

1937,-

P£GJIB. 

Questions and Auwers • 879-18 

~ QuestiODs and 
Answers' 886-81 

Notification referred to in 
the Reaolution re Emi-
gration to Burma. 891 

Statement of Business 891 

The Indian LimitatioD 
(Amendment) Bill-
Introduced . 891 

The Indian Tea Cess 
(Amendment) Bill-
'Introduced • ' 891-82 

The Indian Army (Amend-
ment) Bill-Introduc-
ed 

"!'he Agricultural Produee, 
(Grading and MarkiDg) 
Bill-Passed as amend-
ed 892--97 

The Indian Boilers (Amend-
ment) Bill-Puaeci as 
amended • 898--89 

The Indian Electricity 
, (Amendment) Bill-
~ a.samended. 899-900 

, " 

The Indian Naval Arma-
ment (Amendment) ~ 
Passed . goo.......oJ 

The Workmen's Compen-
aation (Amendment) Bill 
-Passed 902-03 

Resolution rt Emigration 
to Burma-Adopted . 903-0-04 



·1EGiSLATIVE' ASSEMBLY. 

Th$ Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

QUESTIONS AND ANSWERS. 

POSTAL Oo.OIISSI01'S TO N.wSP.l.PBBS. 

869. *JIrof... G. llaII.p: Will ~~~  be 'pleased' to ~  
(a) if it is a fact that prior to 1981, newspaper press concessions by 

the Postal Department were offered to newspapers ODCe for all 
and no renewals for application for such concessions were 
demanded; 

(b) if so, when the renewal of such application was asked for, and 
why; and 

(c) what are the conditions ~  be satisfied by the newspapers when 
such concessions are granted? 

fte BOllOUl'able Sir I'nak !faye.: (a) and (b). The system of annual 
renewal of registration was in force up to 1928. It was then discontinued 
in order to reduce work in the offices of Heads of Circles. It was found 
necessary in 1982 to revert to it as some newspapers were found t.o be 
offending against the conditions governing their registration. 

(c) The attention of the Honourable Member is invited to rule 80 of 
the Indian Post Office Rules, the provisions. of which are reproduced in 

~  74 to. 76 of the Post and Telegraph Guide (April 1006. Edition). 

POSTAL CONCBSSIONS TO NEWSf'.l.PBBS. 

370. *Prof ••• a . ...,.: Will ~ ~ ~ ~  ~ ~ to. Ul!ote: ." 
~.  f .. . ".. ' .. ' .J.., .. ~ 

(a) if .any new orders are issued inB.isting upon a minimum number 
of subscribers for each newspaper before postal concessions 
are granted.to such newspaper; 

(b) if so, what that number is; 

.' ',; {e) ~  ~ haa been any change in that number, and if ,10, 
what that change is; and 

(d) why any such change has been made ?  , 
•  : ~ . ~  ... 1  . ~. 

·ftt ,JIQIlOarabIe SIr I'r&Iak "0J'CHt: Ca> No. 
(h)'; I (e) Bnd (d). Do not Ilrise. 

( 529 ) 
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POST4L ,CoNOESSIONS TO ~ ~  • 
.' •. ' ,P I. _. ! 

371. *Prof. If. G. 1tanga: wiil ~ ~  be: ~  to state: 
(n) the nature of the enquiry- inade to asoertain whether a news-

IJuper has the prescribed minimum number of subscribers; 
:b) whether postal authorities above are expect,ed to make such 

enquiries; 
(c) whether police authorities are also expected to enquire into it; 

and 
(d) whether they insist upon the newly stHrted papers first of all 

to ~  their issues at the mmal postal rates to . ~  pres-
eribed minimllm number of subl!oriberll and then to expect 
help? 

The BODourable Sir J'rank Noyce: (a) The uP}llicunt is usked to give 8 
statement showing the names and addresses of,. his . ~ und u 
certain numher of these are verified. 

(h) Yes. 
(c) No. 
(d) ~ . The ~  is granted fit once if the provisions of the 

rule are complied with. 

.~L CONCESSIONS TO NE'fV8l'APEBS. 

372. *Prof. N. G. Ranga: Will Government be pleased to state: 

(8) if it is a fact that certain newepupers are denied the' postal 
cODoossion either ior ever or temporarily because of their 
politics; 

(b) whether they are aware that such discrimination shown against 
certain papers causes much loss to those papers and results 
in placing t.hem at a great disadvantage as opposed to other 
competing papers; and 

(c) if they fire aware t.hat such discriminuting treatment towards 
newspapers, sHch as to the l' akini of Madras circuluting in 
rural areas ,prevents the rural classes from getting the benefit 
of the postal concesRi.ons? 

The BODourable Sir J'rank Koyce: ~  N6;' 'fheconee8Bloft is granted 
jf the Jll'1wisions of section {} of the Indian Post Office Act and of rule 30 
of the lndilln Post Office ~  )983. are oomplied with. 

(h) lind (('). no not urise in view of the reply to part (a) ahove. 

hoYH!ION OF POSTAL, TELlIIORAPRAWD TELEPHONE "FACIUTIBs IN RURAL 
AUA8. ' 

373. *Prof. N. G. Kania: Will Government be pleased to'state: 
(a) how many new post offices,poWt lJoXe. ~~  are 

provided since April, HlR!i, in rural e.reas, ,in ,which provinces, 
and to what extent; 
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(b) 'whether it is t,hE'ir polic"" .fIt) IJ1'o-n&etelegrilpir . ~  
conveniences also to rurnl 8rf'as; . 

(c) if so,whetber they are aware of· the greater need of peasants 
and other rural classes for more postal facilities; and 

(d) whether they are prepared to consider the advisability of first 
developing the postal faoilit.ies before undertakin«· to provide 
telegraphic and tell:lphone services to the rural areas? 

The Honourable flir I'r&Dk Noy.c,: (u) ~  .reIM·in,g to the 
~  the number of poat.offl,ces, ltlttl;:r boxes und postmen und village 

postm{'n in rural arells during the period 'from the 1st January, 1935, to the 
30th June, 1986, has already, belm supplied. to the HonmlrMhle l'Memher ill 
reply to his ~  question No. 736 of the 30th September, H}36, and 
has recently been placed on the table of the House. I would refer the 
Honourahle Member to theee particulars. Information for the ilecond six 
months of 1986 is being collected und will be placed on the table of the 
House in due course. 

I am presuming thllt by the t-erm "post boxes" the Honourllble Mem-
her menns "letter boxes", nnd the informlltion which is heing culled for, 
is based on this preBumption. In connection with .the new postal deliveriel'l, 
the Honourable Member no doubt wishes to know what additional villages 
are now being served and not how fur improvements have been made in 
existing services in rural ureas. ~  information. on either hend is avail-
able, and Goverllment. do not propose to cnll for it. llS it,s collection would 
involve an expenditure of time and lahour incornrnemmrut(· with it.s vuhlP. 

(b) Yes, in due courSe. 

(c) Yes. 

(d) Yes. It is the policy of Government to provide the facilitit1R which 
seem most ~  in the areas they serve. 

UTILISATION OF THE RtTBAL DEVln-OPMKNT GRANT. 

:374. *PI'o! ••• G. BaDga.: Will Government he pleased to state: 
(a) whether they have issued any instructions to Provincial Govern-

. ments how to utilise the Rural Development Grant of 1985-86 
1l1ld 1986-37. and if !lO, what they Rre; 

(b) whp.ther the I'anction of the Government of India is sought for 
by Provincial Governments before they expend their Pro-
vincial allotments; " 

{c) whether they are aware of the fact that t.he various TBluk Deve-
. lopment Committees, or District Economic Councils, created 

bv Provincial Governments for the allocation and administra-
tk>n of the ~  ~  ~  .... e ', .. :1IIIy' aClere-
dited repl"eaentutj"es of. Pel'IiIJ,'lJl:s A88QCiatjons ~ in those 
places; and 

(d) ~  they are prepared to C'onsidt1.r ~ . ~ ~  ofjnstruct-
. mg the L(')Cal GlWertiJDentAI to -··pitit;¥lae ,-fOr . adetjbat.e 
representation -for Peasants AllJOCiatioDs on all such Diatrirt 
Economic Councils? 

A 2 
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The Honourable Sir lam .. Gna: (a) I would .refer the Honourabk 
Member to my reply to his question No. 8'J2 on the 7th October, 1936. 

(b) The schemes on which the allotments are to be spent are submitted 
for the general approval of the Government of India. 

(c) Government have no  information. 

(d) l'he Government of India are not preI,ared to interfere in the detailed 
arrnngements made by the Provincial Government,s. 

ENQUIRY IlE REVISION OF THE PRESENT SEBVICE CoNDITIONS 01 TIlE 
RAILWAY EIIPLOYEEs. 

375. *J[r. Lllch&Dd lIav&lrai: (a) Will Government be pleased to state 
whether the Wedgwood Railway Finance Committee, which is now touring 
India, is called upon to make reoommendnt,ions in regnrdtothe revision 
of the present servioe oonditionEl of the . ~ employees? 

(b) If the reply to part (a) above be in the affirmative, will Government 
be pleased to stute whether various Railway Unions in India and the AlI-
India Railwaymen's Federation were invited to tender evidence before this. 
Committee? If not, why not? 

(c) What has been the method adopted by the Committee to ~ 

memoranda and evidence from interested quarters? Have any invitations 
been issued? If not, why not? 

(d) Did the Committee issue any questionnaire to the public? If not, 
why not? 

The Honourable Sir Muhammad Zafrullall Khan: (a) I would invite the 
HlIllourable Member's attention to my reply to starred question 'No. 233 
~  by Dr. Ziauddin Ahmad on the 25th . ~  1937. 

(1I) 'fhe President. of the All·India Railwaymen's Fedemtion asked the 
('onnuittee for an interview Rnd the Committee with the concurrence of the 
Gonornment, of Indifl have agreed to meet them on February 1st. 

(c) The Commictee invited all Chambers of Commerce and other bodies 
interviewed by Members of the Railway BOllrd when on tour to send in a 
me l110randwn' of their views to be discu'ssed ~  a subsequent iDterview with 
t.1w Committee. 

(d) No special questionnaire W8S sent to the public as such. Govern-
ment considered that the views of the public could be adequately represented 
ill till' opinions expressed by the bodies referred to in the answer to part (c) 
of the question. 

Mr. LalchaDd Bavalr&t: With regard to part, (c) of the question, ~

I ask whether the "interested quarters" includes the ·lTnions of the Rail-
ways? 

fteBoDouabIe Sir Mahammad Z&frallall Dan: I Rm afraid I am un-
ahle to follow the question. There is nothing to stop Rny Union from 
putting forward their views before the Committee. 

Mr.LalcJauul •• ftIr&t: I am only aaking about the expression "inter-
Il'i;t·ed qURrters". Am I to understand or even assume t,hat the Unions ~ 

IIlso included in that expression?· • 
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. The BoDOar&blelHr ...... mad. ZaIraUah 1Dwl: The expressionOAinter-
ested quarters" was used by the Honournblll Member himself 'in the 
.question and not by me. 

Mr. LalchaDd lfavalra1: Has not the Honourable Member said that the 
opinions were invited from interested quarters? Does not the Honourable 
Member mean that? 

The Bonourable Sir Iluhammad Zafrullah Dan: I explained during the 
course of the debate the other day and also in answer to questions that so 
far as the Committee are concerned everybody who thought that he was 
interested in these questions was welcome to send his views to the 
Committee. 

IIr. Lalchand lfavalra1: May I know if the recommendat.ions were in-
vited with regard to the Divisional system being remodelled or reformed? 
We have, at present, Divisional Superintendents and t,heir estahlishments 
and Agents and so on; I wllnt to know whether the former system is going 
to be revised or considered by this Committee or not? 

The Honourable Sir Jluhammad Zafrullah Khan: I explained during the 
(lourse of the debate that the terms of reference were puhlished and anybody. 
who felt that they could put forward suggestions or views before this 
Committee heuring upon their terms of reference were weleome to put 
forward those views. I do not think any specific questions were formulated 
with regard to what the Honourable Member has mentioned. 

Dr. ZlauddiD Ahmad: If this question of the Divisional organisation 
has already been raised and their attention has already been drawn to this 
fact, t·hen may I know whether it can come within the purview of the 
Committee? 

The Honourable Sir Kuhammad. ZaIrullah Khan: I am afraid I cannot 
say. That is for the CommitteI' to decide. 

Mr. Lalchand lfavalra1: So far, t,hen, you have givert to the Committee 
a sort of general authority, to hear and not.to hear what they choose? 

The Bonourable Sir Jluha",mlA! Zafrullah Khan: Would the Committee 
require any specilll authority to enable them to hear or not to hear? 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to BtaTTed queBtionB NOB. 80B to 810 a.ked 
. IJY ~ . AmarendTa Nath Chattopadhyaya on the 5th October, 19.'J6. 

'- - 1-

MONOPOLY FOR THE SUPPLY OF PAINTS EN10YBD BY CERTAIN FUll'S. 

. B Btem of annual contract. WM not in existence 
~  No. 8O,.--;(a) No. rhe Y t act have been "iven. t.o IIIv.raJ. other firm •• 

priol' t{l 1926·27, and .aince that Yf'.&r con r B h 1 of oeiotain varilltieB of 
'The Shalimar Paint Workll ~  ~ ~ ~ ~  ~ ~ ~  in 1927·28. The 
red oxide paint for the flnt tlme 1D • an from 1926-Z1 tD li1'Z-33 and in 
Shalimar Paint Worn received contractll. every ,ear . 1927.28 1-'29 and 
1934·31) and 1936-36, ~  ~ ~  ~  ~  the /;'diea 7'f'flde 
from 1931·32 to 1936·216. e ra..,B WI. H 
~ ~  oopiea of which are available in the J.lhrary of the OUIIe. 
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(b) No. CQntract.s for red- ~ . l4Ilurb Paint ~  
Varnish Works in earlier year. but not in the Y08I' 1934·36. The!">! were ('omplalDti 
regarding their' supplies of Gulf Red Oxide paint in 1933·34. 

(e) A contracb fo\' one variety of red oxide paint was given to thc Napier Paint 
Works for the year 1935·36. There wall DO complaint. 

(d) Yes. 
(e) and (f), The infomlation asked for is given in the statement annexed. 
(g) No, The paintl accepted against tender No. M.-7344, were paints intended for 

application by spraying alld thereforc required the admixt.u.re 01 different illlJreditlnts. 
The paints quoted for ill the previous tt>nder were int!'nded for appUcationby nwaue 
of a brush. 

Ih) D.oes ~  arillt'. I may add, however, that all other tenderers were givt'n the' 
same opportunity to re-quote. ' 

Sfatt.me'llt referTed to in part. (e) fl'IId (I) 01 tAe Que.tion. 

Iwm (19) Gulf red stiff to ISD Spel.'n. No. O/P.73-
(a) in 28 lb. drUIDS . 
(b) In 56 lb. drums . . . . . . 

It!'rn (20) Qulfred readymixl'd to ISD Spt'CII. No. G/P.173-
(a) In 28 Ib, drums , . . . . . 
(b) In 5819. drums 

Jl'nHOn 
F.O.R. 
Calcutta. 

Shalimar 
F.O. R. 

Calcutta. 

Rate pt'rcwt.Rat!' per cwt. 
Rs. ~. p. Rs, A. P. 

10 8 '0 10 8 0 
10 4, 0 lO 4 0 

13 II (, 1311 0 
13 3 0 13 3 0 

(f) The rates quoted hy the firma ~ against tendl'f No. M.·7344. were· 
~ follows :-

JanfKln F. O. R. Calcutta 
or Naihati. 

Rate per cwt. 

SbaHrnar F. O. It. Caroutta 

Rato per owt. 

For quanti· For quanti. For quanti· 
til'S upto ties above ties upto 

.:. 400 toM. , • 400 tons;, "4()() tons.' 

For quanti. 
ties abQvl' 
400 tnns. 

Itllm (IA) Red Oxidc paint, stiff to 
ISD Specn. No. O/P.73 (oxidl' 
of Pl'rsian Gulf origill W B. s. 
colour No. 13)-. 

(a) In 28 lb. drums 
(&) In 58 lb. drums 

Ra .•. P. 
"U }J 

"t 70 

Re .•. P. 
.• IV 16 .Q ': 'In 1'1 '0 

Re. A. P. 
.. 9 U 0 

(11 0 

Rs. A. P. 
10 16 0 
"10 11 0 

Jenson and Shalimar 
Nicholson Paint Colour 

(India) Ltd., and Varnish 
f.o.r. Co. Ltd. f.o.r. 

Calcutta or Cahaltta. 
Naihati. 

Rate pt'f cwt.Ratl' per' . ~ 
_ .. _ ... _ ...... --- R8. A.. P. R!iI. A. P. 

Itl'm (3.B). Red oxide paint of artificial oxidl' to B. S. Colour 
No. 7a·ISD &pel'll. O/P.78- . 

R-'ymized. 
(0) in 211 lb. drums 
(&) in 58 lb. drums 
(0) in :lplln. drums • 

(d) In: .. tum!'We 40/46 pili. drum. 

(8) tl'innn·returnabitl ~ ~ . drum. 

12 10 0 
12 J 0 

. ! 0 0 
per gallon. 

I 14 0 
pergaHon. 

1 16 0 
pt't' gallon. 

12 10 0 
12 2 0 
200 

JX'r galloD.. 
1 14 0 

~ 
1'15 0 

P'I' plloa. 



STATEMENTS r,AID ON THE TABLE 

HI1PPLEMENTABY' TnDER FOR THE SUPPLY OF P'ArNTS' IN'VI'l'ED BY TIUI ~ .  
STORES DBPAR'l'MEN'I. 

Que,tio" No. 803.-(a), (b), (r) and (d). Yed. But 0'8 percent. in the la.t. lint' 
of part (6) of the queltion should be 0'3 per,cent. 

(e) This was due to a chang .. in th .. wagoD painting programme which ~  
increued the lpIantitiea of red oxide paint n" .. d"d. 

(f) Yel. All tellderers were given the same opportunity til 1'8-tel,der for rl·d oliide 
pai:at required for painting wagona. and all tendel'el's, including Meaars. Mural'kll Paint 
aDd Varniah Works, reduced their qllOtBtioUi generally. 

TENDERS INVITED BY THE' INDIAN STORES DBPARTMBNt', CALCUTTA CIRCLB. 
FOR PAINT READYMIXED LEAD WHITE. 

(jue.tiofl No. 80.,-(a) Yea. 
(b) No. 
(e) Yel: . 
. Id) A comparilon of the tender prices was not made beraule all the tiluuel'S rt!ceived 

arw.lt the second caD were ~  befor .. thp dat .. of rt'reipt of tf>lld"l'tl ill the oftiClot 
o the purcbuing offieer. . . 

(e) Yu. 
(f) The first and second calls for tenders were cancelled because they did uot. 

owing .to II . .~  rt!lat .. to the l1('tual tY!>1l of paint required by the 
indentor. '. . , 

(g) There was neceuarily lOIIle lapse of tiDIe owing to. the caucellation of tlludel'" 
llut ~  have ,no informatioD whether there w .. aQy importation by European 
~  •. of raw wauriala during that p4!riod. ThO' contract was, however, 
~~  awarded to Meall'l .. Murarka Paint and Varniah Works, Ltd., at the pl'ic:e 

ol'lglllal1y quoted by them, VIZ., Be. 25 per cwt. . 
(h) This is the only instance of the kind and the cireumstall(,"R undel' which 

frelh ~ were called were exceptional and illvoh'ed no question of discrimination 
~ ~. aad i'.al'OpelRdb'llls. Tht' III!cond alld thlTd parts of the question do 

not arlle. 

(i) No. Government do not consider any enquiry to lie Dttcc ... ry. 

PURCHASB OF STOan BY INVI'l'ING TENDERS BY THB INDIAN STORES 
DBp ABTON'!' . 

Que,tion No. 606.-(&) .This ia dOllol wbenever the approximat" anP.UllI l'cqwl'ementa 
are known and when the character of the articles handled by the Department mak ... bulk 
purchase practicable. . .. 

(b) and (c). The general rille is to invite'tenden, unless the ~~ of the order. to 
. he placed is Imall,. or sufficient re&llon, which have to he rel'brd.d en. for Bot calhng 
for tenders. 

(d) No. Freeh lllimplee againat any item may be called for and tested and the 
preYiooa etaudard iatnple treated ae cancelled. 

(e) No. The authority to grant price prefel'encp reete with Governm"nt. 

(f) Yea, whenever such particulars arp avaHablp. 

(J) No. The Department relerve. the right to purchase by competitive tender 
outu.cIe the annul rate contract when a demand fOl' an articlt' exceed. a ~  valu@. 
The conditions of a rate ~ ~ are Buell that the coutral.:tor is bound to supply aDY 
quantity above or below the estinlat",J quantities notified, if call ... d upon to do 80. No 
question of refuMI l'an therefor@ !ll'i .... 



LEGISLATIVE ASSEMBLY. [5TH FEB. 1937. 

TENDER.S FOR TBB SUPPLY OF PAINTS,INVITBD BY T8B INDIAN STOBBS 

DEpA.RTMENT. 

Q-t/f'tion .Vo. 806.-(a) and (c). Yes.. . 
fbI The rate quoted by the Murarka Paint and VarDlllh Worke, Ltci.,wulowelt In 

the case of iU'nl No. 20 Gulf Red Readymixetl, but not in the case ot the other two 
items if Railwav freight is taken into account. 
(d) No. ~  G/P·73 was framed in 1934 and uBed for the' first,t.imeagainlt 

tenders for lupply only during the year 1935·36. . . 
(e) ThE' qURntitil's given afl' corrl'ct but complaint. were ~  regarding .tQe ~  

of the paint 8upplipd by ~. who held the contract lD Im34, and thea 
supplies had to be l"PjPcted and T!·purchase made. 

TENDERS FOR BBD OXlDB .PAlNT ACOEPTED BY THE INDIAN STORES 
A ~ .  . ..! 

Qllf.tion .'\'0. Sm.-(al and (b). No practical expo.ure tests extending over three 
years were made ill thp case of thes!' paints, but they have been used for several years 
lD the past by 80mI' of the ~  w.ith satisi"actory results. 
fe) No. Thp Chief Mechanical Engineer, Eaet Indian Railway, stated in his letter 

No. 1176-8., dated the 9th April 1932, that Murarka's black paint ~  .still ~  ~  
and appeared to be &ati.factory, but until the experiment.al wagons pamted thereWlth 
ret.urned to shop.,. for periodical overhaul and had been examined, he wal .not prepared 
to recommend it. Red Oxide paint ha.s been used for the painting <if wagona on certaill 
Indian Railways for many years past WIth aatisfactory results and for that rea80n 
trials were not ne_ry. 

(d) Yel. The Honoul'ablt' Membt'r is reft'l'fl'd to thf. reply to question No. 11775, 
which was laid upon thr table of the House on the 6th September. 1933. . 
. (e) Prelumably . ~ Honourable Memb.er is referring to ~  vf pa!nts 
WIthout teats. ThIS 19 very often done ID the case of proprietary brands· of palDts 
demanded by indent.jng dl'partments and a JilOt.such as that 'r.ontemplated by the 

~  Me!"ber. wOllld lIimply be a list of all Ute finnl on the approved list of 
supplIers of pamts to the Indian Stores'Df'partment. 

TENDERS FOR PAINTS INVITED BY THE INDIAN BroDs DiwAllTIIBMT, 
CALCUTTA CIBCLE. 

{luf8tioll No. 808.-(a), (b) and (e). Yes. 

(c) The red oxide paint was purchased from Messrs. Jen80n and Nicholson at 
B.s. 2·1·0 per gallon. . 

(d) Samples of the paints were sent to the indenting officer for trial and the purchase 
~ made in accordance with bis· selection after test. The question of los. does not 
arIse because the cheaper paint was found .by the indl'ntor to be leas suitable as a result 
of the practical teats carried out by him. 

(f) No. Government do not conlidt'1' that there hu been any preferential treatment. 

ANNUAL CON2:llAC2: PLAOBD BY THE INDIAN STOBBS DEPARTMEN2: FOR THE 

SUPPLY <Ill' PAINT BLAOK READYlII.lc&DII'OR UNJ)BRFRAMES ANI) WAGON 
BODmS. . 

Quutioll No. 809.-(a) An annusl rate contract No. 111.-6470, dated the 14th March 
~  for the ~  .of paint black readymixed was placed with Melll1'8. Murarka 
Pamt and Varnish Works, Ltd., Calcutta, but it did not· cover the entire annual 
requirementa of the class of paints referred to. . 

(b) The opinion expressed bv t.he Superintendent, &overnment Test House, in regard 
to the carbon black content of a sample of the indigenoul paint to which his letter 
related wall all follow8: 

"ThE' pigment of the sample of black paint in qUE'It.ion therefore appears to 
contain IIbout 5 per cent. of carbon black." 

(c) Yel. 



STATEMEN';rS LAID ON TaE TABLE. 

(d) The quantities stated of Messrs. Jenson and Nicholson's black paint No. 97. 
were purchased. 

(e) Owing to objection having bel'n taken by the indentor to the brand of paint 
referred to in Jl&rt (a) of the qup.stion, the put"wsing officer, in order to meet. the 
immediate reqwrementa of the indentor, had to accept a t'uperior quality of paint for 
whioh Meurs. Jenson alld Nicholson's quotation was cheaper than Messrs. Murarkaa' 
and which the indentor had previollsly fOllnd to be aaUsfar.tory. No question of loll. 
therefore arilltlll. 

1 may mention that a share of the indentor's requirements amollDt.ing to 1860 gaUonl 
was obtained from Meeara. MUI·arkas.,. as they .8ubllequently agreed to reduce their 
quotation for their 8uperior ~  of paint from Re. 2·:(3:0 to &. 2·10·0, the I'ate 
quoted by Meiers. Jenson and Nicholson. . 

(f) No. Government. are flllly informed ill the matter and do 1I0t consider that any 
enquiry is called for. 

INDIGENOUS SIGNAL RBD PAINT MANUFACTURED BY THE MURARKA PAINT AND 
VABM811 WOKS, LDrITED, 

Que8tion No. 81(};-(a) No. 
(b) The North Western Railway Rubmitted a number of paints! indigenous aJ!d 

imported, to practical trials. The report in I'f'gsrd to the make of pamtreferred to III 
part (a) of this question was al followa: . 

"Re. Mv.,."".lca llnam.cl Signal lied SUI'T. ·.t'.-This is undoubtedly a. vel')' good 
ll&int, but it has two big disadvantages, .l'iz., (1) the price per gallon ie 
RI. 16 and (2) the paint ~ not go as far 8S others. It is of a thicker 
~  tban Berger and one ganoJ! ~~  not cover as ,:naily arms as 

can be done with Berger's, the proportion 18, rOllghly, 3 :2. 
(c) The paint in question hal been placed on l'Olltract for the years: 

11134-35. 
1935·36. 
1936-3'1, 

It baa been. reported tbat· thc paint in qUt'litioli develop •. cl'acks and i. inferior to the 
best. imported brande. 

(d) For the t'ea&ODB Mted in aD8't'er ·to part.· (e) aboTe.·· 
(e) and (f). Yea. 
ig) There is no 9.uestion of auy 108s, 8S the imported. paints, tlwugh more eXJI8nsive 

as regarda their· initial cost, are ~  ill the long 1'1In, owing to their durability and 
tbe fact ~ a greater ~ call be covered ~  t.hem bulk for bulk. 'fhe other part. 
of the question do not arl88. . 

(h) Because they ~  be.tter results and 31'e more economical in tbe long run. 
(i) No. No enquiry apPears to be (-ailed for. 

Information promilBd in reply to starTed que,stions No., 931 and 93B a,ked 
by Mr. Kuladha.r Ohaliha on th6 9th Oot3beT, 1936 .• 

TEST 01' SAXPLBJ 01' BBADDIlDD :a.m> OXIDB PAINTS SUBMIT'l'BD BY CERTAIN 
. FIRMS. ' 

QuutiOft No. 9"1.-(a) Vas. 
(b) It. was not pouible for the Uovernment Test. BOUie to determine the exact 

composition of the liquid r.omponent.s of thl'1W' samples, but the results of certain te.tl 
indicated that it was not IInlikl'ly that they l'ontaJllcd either stand oil or varnish. 

(c) Does not arille. 
(d) The ponible presence of .tand oil 0" "arltish ,in the sample. in qnest.ioll was 

indicated when these were testl'd in the Govel'umeat Test HouPe against Bupplell)entary 
tender No. M.·7344. 

. (el I am not prepared to lay the h'st rl'portl 011 the table Bi thOle documents are 
coa6dential, 



LEGISLATIVE AB8EMBLY. L5TH :l<'EB. 1937. 

DETERMINATION OF THE QUALl1'Y OF PAINTS, VARNIBRBB AND ENAMIlLR, ETC. 

Que-fio" No. 931.-(a) In t·hE' C8IIt' of oTdinary paillt8, Y1j8. -In the cue of varniahes, 
en8mels and bituminoul IOlutionll, no. 

Ib) Tht· durability of thE'. ~ rt>f .. rrE'd to i, detennined either by laboratory 
expolurc tests or by It'sts made undel· practical service canditi'Olll or by both method •. 

Information promi8ed in Teply to starred qttettion No. 940 a.kfJd by Pundit 
Lak.hmi Kanta Maitra on the 9th OctobeT,1936. 

TENDERI'! FOR HEADYMIXED RED OXIDE PAINT REQUIRED FOR CERTAIN 

RAIl,WAYS. 

(a) Yt·s. 

(u) No. It had 1I0t bt>ell d!'cided at thl' t.imt' whl'lI tE'nder No. M.·7M4 wal iSSUE'd 
whether paint in stiff form or ill I·et&dymixed f,no wOl,lld be· . ~ 

(c) Yes. The requirement. at the Nonb . . ~.  had been ~  included 
in tender No. M.-6470 and no estimate was received from Ihl' ~ ana Southern 
Mahratta Railway for the supply of \"I,d oxidl' paint at the time of i88Ue o£ wnder 
No. M.-7344. 
(d) and (e). The Iupplementary call for tenders WI\8 intended to include all reqaire· 

ments for red oxide pamt. The quanliti!'s mt'ntiolled in part (a) of the quelltion were 
in modification of the estimated qURutiti!'s mcntiont,d in thp ori,inal call fOI" tender 
No. M.-6470 and merely indicated certain modifications to quantitleH ~  by the 
particular Railway Administrations rE'fl'rred to. Rate contracts wereentl>red into on 
the basis of the tenders received in relponse to the supplE'mimtary can for tendE'l"s and 
the requirE'menta of paint. rPfprrl'd to in part (d) of tJi .. qUflltion were dl"awn ngainst 
the rate contraCts, under th.. ~ of which thel"£' is no limitation lUI to the 
quantities to be drawn against them. 

(f) No. Government are alrpady fully infonned in the matter. 

Information promised in reply to starred questions Nos. 1108 and 1104 
alll.edby MT. Anugrah Narayan Sinha on 12th ~  1936. 

CONTRACT FOR THE SUPPLY OF BBD OXIDE FOR BAlLw",y \V",OONS AND 

UNDERFRAMES. 

QIIUliOtl No. !103.-(a) Yes. 

(h) MeHsn. Jenson aud Nicholson sulnnitted theil' sam1'le8 to the Oo,·ernment'Teat 
HouBe on the 10th December, 1935. 

(e) No. The decision to place 8 contract for readv mixed red oxide paillt with 
Messrs. Jenson aud Nicholson and Messrs. Shalimar Paint Works was made on the 
4th June, 1936. while their BRmples were reported 011 the 23111i May, 1936. 

(d) No. 

(e) Docs not arise. . 

(f) The contrllcta Wefe placed on tltl" basis' !if tl'sts ~  ~  ~  submitted 
to and tested' "1 the Governnll'nt Teet Houll(' And also thE' teste made at the East Indian 
Railway ~ . Lilloonh. 

(g) No. Contracts fOI" taE' lIu(lply of IItif. ~.  . . ~ ~  ~ ~ ~ the ~  
Western Railway WE're placed in March, 1936, aud' it iato tli!s preliuina(lly that the 
Honournble MI'mbl'r . ~. Thp tl'st report 011 Ml'ssrs. .Tel\aon and Nicholson's 
BRmple of stiff red oxide paint was r!'cI'ivl'd by th" Indian Ston>8 .Department during 
lauuary, 1935, and that relating to Mt'SR.·8. Shalimar Paint Colour and Varnish Com· 
pany'. sample durinp; Septl"mhl·r, 1935. 

TENDER FOR TBB SUPPLY OF INSIDE BODY V ARNUIB AJ:>PROVBD·· BY THE EAST 
INDIAN RAILWAY. 

~  No. I1f14.-(a) The Indian Store. Department inviteQ tende.· No. H·-6Q40 
on the 25th November, 1929, for varnilh bodv beat hard d.·ying fo.· inside work, but 
there i, no Indian Storl's Dl'pnrtmellt 8lJpcific.atioll for this particular varuiait 
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(b) No. Tenders. ~  not invittci ~  th.· indenting authority incorrectly 
ordered his requireJ'D(>ilts against an item which was 011 a currt'nt contract. 

(c) Does not ari.er: ~ the apt·cial quality of varnish referred to waR not 
included in ('ontract No. H.-6040:10. datt·d thr 5th l\Ia r('h , 1930, with Meisr .. Jenson. 
and N i('holeon. . " . 

(d) A sample of vamish'supplil'd by M.'ssts. J"jJ80n and. Nicholeon was·reportl.'d 
upon by the Gov.'rnment Tl'st HouRe in thl' ~ r(·fprrt'd to in the Honourahle 
Member'. question. 

(e) Yes. I would in thi, conn .. ~  r .. f"r th .. Honourahle lI1l .. mhel' to the ~  giv"il 
on the 9th March •. l9a6, to part (bl of 4ut'stion No. 1019, by Pandit NiiakaDtha Das: 
The varnish ill que.tion w88chollt'n by th.· illdt'ntinl!' auth.ority hecauR hI' found it to he. 
suitable for the particular llurpott> for which it W8S requirt'd. 

(f) Yes. 

(g) Yes. ~  M,·Rsrs. J,'IIRon nnrl ~  actually ~  was ~ 
as wlil be eVident from my answt'r to part je) of thl' quest jon. 

(h) No. If specific cases are brought to my notic&, I will haye tllf'm ~ into. 

Information promi.ed in 
1116 a.1(f'd by Pundit 
1936. 

Teply to .faTTed  q!leBtionB 'No.. 1114 and 
Lal.'lJhm; Kanfa Maitra on the 12th October:. 

INDIAN STORES DEPARTMENT CONTRACT FOR CARBON' BLACK READY MIXED 
PAINT. 

Que,tio71 No. 1114.-(a) PI·t'8umably, the Honourahle Member if. referring ~ 
contract No. M:-4675/5. If ·ao, th .. anew.'r is ill th.· affirmative. 

(b) The origilULl estimate of'35,OOO gallons 1\'as incl·l.aBed to 75,000 ,allous iu .~ . 
1935, and furttM,r, ~ 16;000 ,0110111 in Augulr; 1935. 
(c) Yes. 

(d) No freslt ~ . were Invited. ,I should, ~  like to make it clear thai. 
the contr!,ctors fer' the supply of black pRint ('ead\' mixt'd for wagon.·pawting to ~  

East Indian R¥1w.,. for t\e l"r 1935·36 wel'e l\ft·ssrs. Murarka PaUlt and Varalllll 
Works Ltd. and Meeata. JeallCJ4l' and NkbollOlI, Loth heinl!' lUIlufacturera ~  WOl'lQ 
established in IAdiA, The !atea were Rs. . ~ and Rs. 2-13-()' per ga11011 in tJ,e callt' ~ 
Me88rs. Murarka . ~. aIId Varnish WerkR, Ltd., who supplied Il total (If 45,009 
gallons,-25,OOO a,. Oa,.· . ~  rate of RI. ~ .  per gallon .and 20,000 .. 1I0Da at 
Re. 2-13-0 per .8'elioR. Messr.. Jel180nllHd ,. lcholson supplied 98.560 p110Da M-
n •. 2-7-0 per .plfon. 

INDIAN STORES DEPARTMENT CONTRACT FOR CARBON BI.ACK READi MIXED 

PAIK'!'. 

Q!l1l,tiOfl No. 1115.-(a) The Honourable Member ia prft1ltnably referring to contrllct 
No. M -4675/6. If eo, the anlWl'r iK ill thp. affirmntive. 

(b) Yee. The reduction in price was ~ by the firm on its own initiative. 

(c) Such a rate colltract was awarded to Me88rl. Murarka Paint and Vami.h WorD, 
Ltd., and in addition a similar parallel coutract W88 'given to Meiers. Napier Paiat 
Work •• but no forec88t of 3,000 cwts. was giveu for the NoEth Western Railway. 
(a) Yes. The Indian Storel Dt>partml'nt ('lIlled for freRh ~  for a particulaT 

demand for red oxide paint stiff. TIlt' ordt'1' WII" placed Wltll Messrs. Napier Paillt 
Works, an Indian concern. ' 

(e), (f) and (g). It is the genel'al practice .in t.he Indian Store. Oeparknent IIr! 
reeerve the option in certain claslltOs of contl'acts covering a wide rang" of luppllpa 
(regardle88 of the nationality of tbf' firms hoMing thl' COIltract) to iilvite supplementary 
tenders when demands in excess of cl'l'tain \·alul'. sl'l'cifil,d in the contractl are heing 
handled and this option is exercised when circumstances justify such • 00_. Tbr 
preparation of a statement of thl' num),.·1' and details of lIuch ClUle8 would involve th. 
expenditure of time and labour in('omnlt'IIRlll'att, with the r .. sult to be obtained. 

(h), (i) and (j). No caae of l'acial rJiscl'imination on the part of the Indian Stora., 
Department baa been brought to the lIotic<' of ("O\·el·lIment. If ~  anch calf! i. brougbt 
to the notice of Government, it will I ... . ~ . 
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Information promi.ed in 'feply to un. tarred qU6ition 1\". 265 a.ked Ily 
SaTdGT Sant Singh on the 16th October, 1936. 

WIRELE88 WOATSTONIl SYSTEM FOR WORKING BETWEEN RANGOON AND 

MADRAS. 
(a) y, •. 
(b) (i) It luted for about 86ven years and waB abomhed with effect from the 15th 

September, ~. 

(ii) BecauBe it was found poaaillle owing to new inventions to replace it by a more 
economical and efficient Bystem. 

(iii) Yel, the Baudot-Verdan 'YBtem. 
/iv) The additional expenditure involved in adol'ting the Wirele.. Wheatstone 

sy.tem was approximately, initial RII. 50,000, recarrmg Rs. 30,000 per annilm taklln 
on the averagll over the period during which it was worked. 

(c) (i) The new system was brought into 'm-ce by modifying e:dlting -appal'atul 
and the work W8S carried out by exiating staff without additional expenditure. 

(H) The reply to the first pal·t is in the affirmative. The laat part doeB not arisc. 

(iii) No 10s8 was incurred. The Honourable Member is referred to the reply given 
to part (b) (ii) of the question. 

(iv) The experiments were Anctioned by Government 

(d) Th" conditions weI'!' the Ame 88 thOBe . .given in the aUached copy of the Director-
General's Bpecial Circular No. 'lA/lB/3. dated the 19th September. 1924, eJ:ccpt that in 
the case of the station service telegraphilltB it was fariher ordered that the aelection of 
Inch men would carry with it temporary transfer to the general aervice from the date 
of . poBting to Calcutta for training and that th(!y would revert to their original seale 
4f Bervice if they ceaaed to be em'ployed in the Wireleal Branch. It was fariher stated 
that the special course of traiomg as Wheat. tone operatol'l would not qaalifvfor 
ordinary service as Wireless opera tara. • 

(e) Yea. 

(f) The reply to the first part is in the affirmltive aod to the second part in ~  
negative._ . 

(g) Witb the conversioll of the experimental scheme into" permanent measure the 
pay of ~  estahlishment automatically became charge&ble to the Budget head ~  

of permanent BlltB·bli.hment". There waa 110 special deciaion of Government on. the 
point nor w&B any Buch deciBion called for. 

(b) Hecanse they were no longer required for the apeeial work for which they had 
been appointed temporarily all General service telegraphists. 
(i) There was no aeparate cadre of Wireleu Wheatstone. operatol's. Certain ~ 

graphistl were specially trained to work on the syatem and on the abandonment of 
that Iyatem, they reverted to their substantive appointments. 
(j) Government are unable to trace any ~  IWnOUUCAlDent. 
(k), (1) and (m). No. 

POSTS AND TELEGRAPHS. 
(TKLEORAPB ENOINDIUNOI 

(TELJ:GRAPR TBAMc) 
(/n8trtlctiOftJO rela'ing to Department U/lice.) 

(W,rele ... Branr.lI) 

24. 
DIREC"l'OR-G'!:NERAL'1 SPECIAL CIRCULAJl No. ii. , 

Friday, 19t" September ~. 

(,'onditiOfl. governing . .~ Beier-tion, training, ~ A  lind 'fill!! 01 Telegraph;'tt from 
Traffic Bra",.! trmu!errerl fo "'f Wirek .. Branc'A .. 

In future, vacancies for Civil Operators occurring in the Wirel_ Branch will I. .. 
filled ~  volunteers from General Ser\'iCt' Telegraphists in the Traffic Branch. who wiK 
bE- trained At the ~ and TelegrAphs WirE'I .. ~. ('('nll' ... Karachi. . 



STATlDKBtrrS ON TIIB !U.BI.:m. 

a. The following COIIditions which have been approved by the Governor General in 
Council will in future govern selection for training at the POltl and Telegraph. 
·.Wireless Centre, Karaohi. 

(a) MO:l:imum Age.-At the time of attachment to the Wireless Centl'e fill" training, 
OAge must not exceed 25 years. 

(b) .Minimum SCl'I,jce.-At the time of attachment for trainiQg, men must have 
at lealit 3 years' service as Telegraphists. 

(e) Mi.imum :Speed 01 Opcratillg.-Telegraphists must be able to send and receive 
at a mlrumum spel:ld of 20 words per minute. 

(d) Tdcgra-phiBUJ bejore 8e/ection must have a clean record ill their character 
Roll. and must be ill the General Scale of Service. 

(e) TelegrapllistB bejore being altal'lIerl to Karachi for trainilll'f will be required 
to signify in writing their willingness (i) to proceed on Field Service within 
India or Burma as WirdcHs Operators, if called upon to do so, during any 

on page 113 
period of mobilisation or emergency, "ide note on pase 69 of Director· 

General's (Telegraph Engineering) Special Circular No. 66 • dated the 
(Telegraph Traffic) , No. 27 .. 

18th March 1922, al'\d (ii) to transfer to the Wireless Branch, as Civil 
Uperators, at the end of the period of training. which will not exceed ailt 
mont.lJs, providl,d t1wy are recommended for transfer. 

(f) TelegraphlBt. Atf(zc/.ed to t"e Wirel .. , Branr.h for training will retain their 
lien on their former appointments during the pllriod of such ~ but 
WIll be required to relinquish all claims to those appointments before beinK 
t!mpioyed permanently in the Wirelt'sM Branch. 

(i) TelegraphiAs at t.heend of the period of Wireless training who are not 
recommended for transfer will r{wert to the Traffic Branch. 

ig) SeniorjtV·-Entrants into the Wireless Branch. through the Wireless cent.re 
I&t Karachi, wiJI enter at the OOtkm of. tdle Wireless Branch eadre, 
seniority of each entrant in a batch being governed by position ill 
Examination, irrespective of seniority in the Traffic Branch. 

3. Pav and allowance8.-The pay and aIlowances including Travelling Allowance of 
-Civil Teleg.raphists uudergoing a course of wirele8B trainiug in the Centre at Karachi. 
'IriU. in future with the approval of the Governor G'eneral in Couucil, be regulated in 
'the manner indicated below : 

(a) Civil Telegraphists selected for such training in the Wireless Centre at 
Karachi will be granted the usual joining time l.Jofore moving from t.hp 
Station at which employed at the time, to Ka.cachi. 

(bl The pay and all(i)wance. granted while. . ~ will be at the rate 
drawn by them (prior to their trailling) at theolllces 'from which the;s 
were sent for such trainiug, i.e., local and house rent allowances as were 
drawll by tbem in iheir fOl'lller.talliodi. ta additi8l1. house rent allow-
ance may be dra.wn at. the rates admisuble t" IIUnlaITied 'felegraphiBts at 
Karachi for a period not exceeding three months. Compensatory and 
hOWle·rent allowance will however be governed by supplemeutary Rule 6 
and Note 2 of Rule 7 resppctively. Tl1eir last Pay Cert.illeate lIhould be 
forwarded b'y those Offices to the Divisional Engineer, Wireless, Experl' 
mental DiVIsion. Karachi. on whose rolls the officials will be borne and 
paid from the date they report to him at Karachi. The charge on 
~  of their pay and allowances for the period of such training will be 
debIted to the Wireless Branch. 

· (0) After training if in occupation of free quarters at the stations from which they 
may be sent to Karachi far tnrininlJ will, on relinquishing such quarterl. 
be granted house rent. allowance ill heu thereof at rates admil8ible at their 
old statiool. 

· (d) Af. ~ at Karachi, Civil Telegrapbi_ will be p08ted to any of the 
wirelOlI stations for a practical COllrle their last pay certificates will he 
granted by ~ Divisional Engineer, WirelelS Experimental Divi.ion • 
. K..obi. No jlliaiDJJ time· wiD be •• mil.ible'.* 8uoh jOll1'lleys. 

• (e) While undergoing their practicaltraining at wirele.s stations luch civil. Tele-
.. IJraphUit will receive the wireleas alloWance only. RI. 1-4-0 per diem; alidnf 

luceeaful completion thereof, pnMded h!' iii recommepded and ~ .  
tnmlferred for employment in the Wireleas BranCh, he.n 'be "'yip/! 
. "Civil Operatol'" and will be granted in addlticm the Lower ~ 

• 
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allowance of annaa fifteen diem in the first instance. OfficialB diaqualifiecl. 
or found unfit for lervice in the Wireless Branch after their cOllrse ot· 
training will be returned tQ Traffic side of the Department. 

(f) No daily allowance will be granted to a Telegraphist undergoing wireleu 
training. Travelling allowance will be granted to the Civil Telegraphist.. 
concerned only from their old stations to Karachi as on tour, i.e., at the· 
rate of Ifths fare of the class of accommodation to which they are· 

~ ~  no charge whatever on ~ :"ccount will be ~  for. thei! 
famlhes. When posted from the Tramlng School at Karachi to a Wucle .. 
Station for their practical course, they will draw similarly for such 
jOllI'De;vS the Travelling Allowanoe at the same rates, and under the same: 
conditIOns. 

(g) Travelling Allowance for their families if IIny, will be granU!d at the 
ordinary rlltes indicated in Rule 116 of the SupplemE'ntary Rules only from 
their old stations to the Wil'eless stations lit which the Civil Operatora 
may finally be posted on completion of tbeir practical COUI'Be of training. 
The operator should also be allowed Iftha fare of hie class from his alit 
.tation to the new permanent station by the Ihortest route. 

H. A. SAMS, 
Of/g. Director General of P08t, and TeZegrapM. 

Information promised in reply to question No. 222 asked by Mr. Sri Praka.tJ 
on the 26th January, 1937. 

RESERVATION II'OR A OERTAIN PERIOD 011' THE DUlI'lI'ERIN BRIDGE NEAR TDB. 
KASHI RAILWAY STATION II'OR VEHICULAR TRAFFIC. 

(a) 28 traiDi each way daily. 
(b) The ~  ~ . is referred to t.he I'eply given to part <a) of stama. 

questIon No. 237 10 the LegIslative Aasembly on the 9th September 1936. . 
(e) No. 

Information promiBed in reply to partB (c), (d) and (f) of Mr. Sham Lal'a 
8taTTed queBtion No. 226, aaked on the 25th January, 1937. 

RELEASE 011' MR. HmA LAL DA8 GUPTA, MR. MANORANIAN DRAR AND 
MR. HUNAJORANJAN DHAB, DETENU8 IN THE PUNJAB. 

(e) Two petitioDi for leave in order to see his father were received from the detenu; 
thele were rejected. 

(d) No. 

(f) The medical officer's report i, that he is suffering from· haemorrhoids but other-
wise there is nothing abnormal in hi. constitution. 

Information promiBed in reply to part (d) of ataTTed queBtion No. 966· 
a8ked by Mr. Sri Praka.a, On the 26th January 1937. 

FRAMING OF TlKBTABLB8 I'OB THB EA8T INDIAN RAlLWAY. 

(d) The Agent, Ba.t Indian Railway, .tate. that the ~  t,he time tabla-
inade ~. December were intellded to cater for the heavier trrJl1c moving ~ 
during Jbi. time of the year and the exceptil)Dally heavy tralic to and from the' Benpl 
.nd North Weetem Railway 1:ia Mokameh Ghat. 

n 



MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

HEADS OF ED'BKDITURB IN TJIE BUDGET OPEN TO DISCUSSION BY THE 
LEGISLATIVE ASSEMBLY. 

Xr. Preaident (The Honourable Sir Abdur Rahim): The following 
Message has been received from His Excellency the Governor General: 

"I,. pur8Ul171ce 01 the pt"oviBionB 01 8ub-Bcction ~  of Bcction 67-A aB Bet out 'in the 
Ninth 8chedule to the Government 01 Inaia Ar.t, 1,93", and brought into force by 
paragraph f ot tlle G'Jvcrnment of India (Oommencement and T1'ansitory ProviBion1) 
(No. B) Order" 1986, I hereby direct that the headB 01 ~  ,ptIJijied in that Bub-
'f-ctic;n, other tllan thoBe Bpecified in dauBe (v) thereof, shall be open to diacUB,ion by 
the Legislative A88embly when the budget for the year 1997-98 ia under cOftBideratiolJ. 

!nd February, 1997. 

(Sd.) LINLITHGOW, 
Governor General." 

STATEMENT OF BUSINESS. 

The Honourable Sir lfripendra Sircar (Leader of the House): Sir, with 
your permission I will make the usual statement of business. On Monday 
next leave will be asked to introduce a Bill to amend the Naval Armament 
Act. The next item of Government business will be the consideration of 
the draft amendments to the Indian Legislative Rules, as reported by the 
Committee. Motions will then be made to take into consideration and pass 
the following Bills, namely: 

1. The Indian Income-tux (Amendmer..t) Bill, 

2. The Contempt of Courts (Amendment) Bill, 

3. The Code of Civil Procedure (Amendment)-InBertion of scction 
44A-Bill, as reported by the Select Committee for the 
second time, 

4. The Arbitration (Protocol and Convention) Bill, as reported by the 
Select Committee, and 

5. The Code of Civil Procedure (Amendment)-Arnendment of scc-
tion 60--Bill. as reported by the Select Committee. 

On Tuesday, any unfinished business left over from Monday's list will 
be taken up first. Thereafter, the Resolution relating to the Road Fund 
will be discussed. If time permits a motion will then be made to refer to a 
Select Committee the Msn(l!uvres Field Firing and Artillery Practice Bill. 

On Wednesday, the first item of business will be the motion for the 
election of Members to the Standing Emigra.tion Committee. Further 
busineBB on Wednesday will depend on the progress of business set out for 
Monday and Tuesday. 

( 54:7) 
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[Sir Nripendra Sircar.] , 
I may add, Sir, that ,should new Bills be ready for introduction the 

necessary motions for leave to introduce them will also be made on these 
days. 

Thursday and Friday are allotted for, ~  ~ . 

(Mr. President then called out the names of the Honourable Members 
in whose na,mes the Resolutions stood, but none of them 'Was present 
in the House.) 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
8th February, 1937. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020



